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Board of Control for Cricket in Indla 

15M. Shrl IndraJlt Gupta: Will the 
Minister of Edacatloll be pleased to 
state: 

(a) whether the All-India Coun-
cll of Sports has levelled aerioUi 

charges against the Board of Control 
for Cricket in India; 

(b) whether it is a fact that the 
Board has denied all charges and 
challenged the authority of the 
A.I.C.S. to inquire into the Board'. 
affairs; and 

(c) Government's reaction in the 
matter? 

The MinIster of Eclueatlon (Dr. 
K. L. Shrimali): (a) No, Sir. The All-
India Council ot Sports through a 
Sub-Committee only enquired into 
certain allegations made against the-
Board of Control for Cricket in India 
in the Press and in the Parliament, 
without actually levelling any charge 
against the Board. 

(b) No, Sir. The question does not 
arise as no charges had been leveTIed 
at any time. However, the Board 
resented the appointment of the En-
quiry Committee, as it presumably 
felt th8't the enquiry might lead to 
an unnecessary interference in their 
autonomy. Even so, representatives of 
the Board did meet the members of 
the Committee and apprised them of 
the Board's views with regard to the 
various allegations. 

(c) The All India Council of Sports 
has taken note of the assurance live'! 
by the Board that it will only be Loo 
willing to receive and implement 
constructive suggestions. 

BhiIa1 Steel Plant 

1595. Shrl S. M. BaIlerjee: Will tho 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether .a particular union at 
Bhilai Steel Plant has submitted a 
detailed memorandum eontalnmg 
certain grievances of the workers; 

(b) If so, what are those grievan-
ces; and 

(c) steps taken to redress such 
grievances? 

The Milliliter of steel, Mines and 
Fael (Sardar Swaran Sln&'h): {a) 
Yes, Sir. An unrecoenised Union at 
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Bhilai Steel Project did submit a 
memorandum. 

(b) and (c). The memorandum 
contained certain allegations r a~
lng the violation of ~ r a  Dis-
putes Act and the conditions of work 
at Bhilai. The allegations were 
mostly without basis. 

1Dft0w of American Capital In india 

1596. Shri S. M. Banerjee: Will ,he 
Minister of Finanee be pleased to 
state: 

(a) whether any assessment has 
been made regarding inflow of Ame-
rican capital in India; 

(b) the total amount as it stood on 
1st October, 1961; and 

(c) average annual return to U.S.A. 
in the form of profits? 

The Minister of FInance (Shri 
Morarji Desai): (a) Yes, Sir. 

(b) The latest date up to wltich 
information has been compiled is 31st 
December, 1959. The total amount of 
U.S. investments in India as on that 
date was Rs. 82 crores. 

(c) The average annual remittance 
to U.S.A. during the four years 
19 ~9 was Rs. 2:6 crores. 

Industrial and Non-Industrial 
Employees 

159'7. Shri S. M. Banerjee: Will the 
Minister of Defence be pleased to 
.tate: 

(al whether OIrders regarding 
permanency of non-industrial and 
industrial employees in Defence 
establishments have been implement-
ed; and 

(b) il not, the reasom for the 
same? 

The MInIster of Defence (Shri 
KrIshna Menon): (a) and (b). 
Orders regarding permanency of non-
industrial and industrial employees 
in Defence Establishments have been 
implemented in a number of cases 
while action is in hand in respect of 
the remaining cases. 

Negotiating Maehlnery 

1598. Shri S. M. Banerjee: Will the 
Minister of Defence be pleased to 
state: 

(a) whether Negotiating Machinery 
meetings at top, middle and lowest 
levels were held during October and 
November, 1961; 

(b) il not, the reasons for the same; 
and 

(C) the dates on which meetings 
are now likely to be held? 

The Minister of Defence (Shri 
Krishna Menon): (a) No, Sir. 

(b) and (c). The agreement con-
stituting the Negotiating Machinery 
was terminated consequent On the 
All India Defence Employees Fede-
ration participating in the general 
strik" of July 1960. The question of 
holding any meetings of the Negotia-
ting Machinery at any level, therefore, 
does not a,rise. 

Polytechnics In Deihl 

1599. Shrimati IIa Palchoudhuri: 
Will the Minister of Scientific Re-
search and Cultural Affairs be pleased 
to state: 

(a) whether it is a fact that a 
proposal to establish more polytech-
nics in Delhi was under the conside-
ration of the Government of India; 
: '" .. ?; I - , "-" . 'rl!f! ~ 

(b) ~ if \0, 'details of the proposals; 
and 

(c) the progress made in connection 
therewith? 

The MInister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) to (c). In addition to the 
polytechnics at Okhla a~ Pusa, it 
is proposed to start a polytechnic for 
Women. It is expected to gtart 
functioning from July, 1962. 

Two loans Floated by Government 

. 1600. Shri Ram Krishan Gupta: 
Will the Minister of FInance be pleaa-
ed to state: 




